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Allahahad, this the 4th day of January 2002.

QUCHIM : HON. Ml BAFTQUADIN, JuMe ook A
* HON. MH. C.3. CHADIA, AN, | . ‘

1. A.K. Srivastava a/a 50 years s/o Sri Ganauri Prasad

)

/o Gr.No.153, Lairy Col ony, G‘ara-lfh_p@:u:r._,— *;wax;.k:im' as A.P.C.

in N.E. Hailway; Gorakhpumi....’ vos v Applicant]
Counsel for applicant @ Sri B. [Qwari. .t |
- Versus | s .

1. Union'of India through the General Manager, N.E. Hailway,
Goreskhpur, | | .

2. Chief Personnel Ufficer, N.E."'Railway, Goralhpur,

cewe. HeSpondents. |

“Counsel for respomsents ¢ 3ri A.V, Srivastava.

O i DER (CGRAL)

BY HON. M, SAFIQUADTN, J .M. '

e

dhe applicant, while working as Charge Kan 'A& ;
was grénted proforma fixation of his pay in the scale of
1:542375=-3500 to the extept of pay of his junior one 3ri*
HeN. " Singh as 'Chart_ge Man 'A' in the scale of us.550-750 ‘2""
wee.f. 24.6,7L. 7Tt was provided that the pey of the

applicant was fixed by profomme fixation by the Geﬁeral i

1danage:{P) vide order dated 20.10.89. On tThes basis'af

this order, -the pay of the applic:an't was fixed accordirgly

vide order dated 21.3.90. However, it appears that the
respondents vide order dated 27.1.92 cancelled the afore-
Said order dated‘zo.lu.SQ Stating that the pay Scale was
not due to the applicent. The appiibant haS challenged l

this action of- the respondents by filing this 0.A. and g fe

57

has sought directions to be issued to the respondents to
give-the benefit of proforma fixatidn to the applicant as
was granted vide 6rderggatbd Ei.s.bﬂ and his pay was fixadf.;}_f

at 15}550-?50 on L.L1.83.




: 2. de haﬁe’heard-gnun$ﬁ1§'fﬁr.the‘parﬁiﬁaﬁ‘
i | It is not disputed thet the order cancelling ;
) . : i 5 : S : : . ‘! ':-l
"~ the profoma fixation 'of the peay dated-27.l192,ia'&qﬁy'_ ]
- of ‘Wwhich: . has been énhe ed Hs'hﬁneﬁura- hastean e
W CABM ~ O l

passed without aaa¢5n4n¢ any show cause natice to the

: applicant and w%;hQUt-assign%ng any-reasons therein. It
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- has, therefor¢, been COH{Ended‘L;@? the cgun&ﬁi-fotﬁthé
applicant that' the action of the respondents b?'bancalling
the order dated 20.10.89 is arbitrary and deserve to be :

quaShed. - v :

i \

4. de find from the record that the applicant was
cranted proféme fixation of his pay and the same was ) |
opportunity to th applﬂcant

.cancelled without affqrdlng th
. ' A3~ v r
that t

.of being heard. ue he 'espondents

e i

[\kr widl consider the caSe of the anplﬁcant in Lhe light ©f

the proviSions coptained in hule 1313 of 4a11uay cﬁtabliSh-

Mént Code Vol.II {(Fi 22), | iy ‘
i : & ‘

5. " After considering the factsS and circumstunces

of the case we finally‘diSPDEe of this C: A. with the
_directions to the respondents to issue Show-cause nptice
. Lo the applicant for cancellation of his proforma fixation
5f pay vidg ordéx dataa 20.10.89 and passS a reasoned order
after copsidering his ;gﬁly,lif any; and 2150 provide him
personsl hearings mr\éﬁ%ﬁ'wt. ~ This E}{EIC.Z'LSE will
be carried out within a period of three mbnths from the

date of comnunication Oof this ordex.

fhere shell be no order as to costs,

W.Q—PW‘“

A,f‘-"-. Jllll




